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(a) whether it is a fact th .•• ;annery and Footwear 
Corporation Limited does not have any title over its 
purported immovable properties; and 

(t-) if so, the facts and details thereof? 

TtfE MINISTER OF STATE IN THE MINISTRY OF 
INDUSTRY (SHRI SUKHBIR SINGH BADAL): (a) and .(b) 
The conveyance deed . in respect of the immovable 
properties has not been executed in favour of Tannery 
and Footwear C9'P018tion Limited (T AFCO) as the British 
Indja Corporation (BIC) had mortgaged the immovable 
properties with State Bank of India (SBI) as security for 
the loans it had taken from the Bank. However, T AFCO 
has undisturbed and uninterrupted possession of the 
properties since 1969 and has been exercising al: rights 
of ownership over these properties. 

Protection of Indian Patent 

3287. DR. SUGUNA KUMAR I CHElLAMELA: Will the 
Minister 01 INDUSTRY be pleased to state: 

(a) whether the Government propose to introduce a 
new law to protect Indian Patents; and 

(b) if so, the steps taken for early protection of 
national interest by interaction between the scientific 
establishments industries and Educational Institutions? 

THE MINISTER OF INDUSTRY (SHRI SIKANDER 
BAKHT): (a) and (b) In India the grant of patents is 
governed by the Patents Act, 1970 which provides 
protection fOI Indian patents also. 

In order to implement certain obligations contained 
in the Agreement on Trade Related Aspects of Intellectual 
Property Rights (TRIPs) which is a part of World Trade 
Organisation (WTO) Agreement. certain transitional 
arrangements are available to India. The government is 
exploring different options and strategies to fulfil the same 
in consultation with the organisations concerned. 

Procurement of Cotton by NTC 

3288. SHRI VAlKO: Will the Minister of TEXTilES 
be pleased to state: 

(a) whether the Government will direct aI the NTC 
and cooperative spinning mils to procure coIIon from the 
Cotton Corporation of India to avoid' 'corrupIion; 

(b) if so, the details thereof; 

(c) if not, the reasons therefor; and 

. (d) ~ther the Govemment are considering about 
yam sales of NTC by cooperative spinning mills to be 
channelised through State cooperative societies to 
~ weavers throughout India? 

THE MINISTER OF' TEXTilES (SHRI KASHIAAM 
RANA): (a) to (C) The NTC mills, except those under 
NTC (TN&P) and NTC .APKK&M), have been directed 
nol to purchase cotton from private traders. 
NTC(APKK&M) and NTC(TN&P) have been allowed with 
affect from 15.1.96 the flexibility to buy 60% of their total 
reQuirement of cotton from Cotton Corporation of India 
and State Cotton FedoratiOns and the condition stipulated 
9ar1ier regarding minimum of 50% of purchase trom Cotton 
Corporation of India was withdrawn. These two 
subsidiaries were also asked to ensure that their purchaae 
from private traders was limited to 40%. No directions 
have been issued or is proposed to be Issued on 
procurement of cotton by Cooperative Spinning Mills from 
Cotton Corporation of India. 

(d) No, Sir. 

Pending Income To ca .. 

3289. SHRI CHADA SURESH REDDY: Will the 
Minister of FINANCE be pleased to state: 

(a) the expected total income tax arrears in the 
country during the current financial year, till date, and 
the number of cases pending in the court; 

(b) the measures taken to reduce the number of 
pending litigations; and 

(c) the action proposed to expedite their reaIIaation? 

THE MINISTER OF FINANCE (SHRI YASHWANT 
SINHA): (a) The total expected income tax arrears during 
the current financial year cannot be estimated as such. 
HOMMtr, the total ar(88/' demand of Income Tax and 
Corporate Tax as on 31.3.98 is Rs. 45073.39 croree .,.. 
the total outstanding demand as on 30th September, 98 
is As. 3n96.29 crores. As on 31.3.98, the number of 
cases pending in High Courts and Supreme Court are 
54396 and nse respectively. 

(b) The measures taken to reduce the number of 
pending litigations include bunching of cases in Supreme 
COurt and High Courts for early hearing, meeting with 
concerned Chief Justices for expenditing the disposal of 
cases, the Ker Vivad Sarnadhan Scheme etc. 


